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THE INDIAN PARTNERSHIP (UTTAR PRADESH AMENDMENT) 
ACT, 1974 

*[Autltoritative Ertglish Text of the Bkaratiya BhagidQri (Uttar Pradeslz 
~S~~tzshodhat~) Adhitzrziyam, 19743 

AN 
ACT 

to amend Iildiaiz Partnership Act, 1932, in its application to  Uttar Pradah 

I T  IS HEREBY enncted in the Twenty-fifth Year of the Republic of India as 
foColiows :- 

I. ( I )  This Act may be called the Indian Partnership (Uttar PradesA Short title,eKtent 
Amendment) Act, 1974. and commence- 

(2) It extends to the whole of Uttar Pradesh. ment. 

(3) It shall come into force on sirc'i date as the State Government may 
by notification in the Gazette appoint in this behalf. 

*[For Statement of Objects and Reasons, please see UttarPradesh Gezerte@s&aordinary), 
dated June 27, 1974.1 

(Pansed in Hindi b tbe Utar Radesh Legislatlve AsambIy mAugu.t 7, 1974 and byt& 
U ttar h d e s h  Legislative Coun:ii on August 11, 1974.) 

(Received the Assent of the President on November 4, 1974 under Article 201 of the 
Constitution of lndia and was published in the Uttar Pradesh Gazette,jExtraordinary, dated, 
November 7.1974.) 



substitution of 2. For Schedule I to the Indian Partnership Act, 1932, the following 
~~u~ I to Act Schedule shall be substituted, namely ;- 
~ X o f  1932. 

ccSCHEDULE I 
Maximum Fees 

[See SUB-SECTfON (1) OF SECTION 711 
- 

Document or act in respect of which the 
fee is payable 

Maximum fee 

1. Statement under section 58 . . 0 ' ~  hundred rupees. ' 

2. Statement under section 60 . . Thirty rupees. 
3. Intimation under section 61 . , Thirty rupees. * 
4. Intimation under section 62 . . Thirty rupees 
5 ,  Notice under section 63 . . Thirty rupees. 
6. Application under section 64 . . Thirty rupees. 
7. Inspection of the Register of Firms under Ten rupees for the inspection of one volume 

sub-section (1) of section 66. of register 
8. Inspection of documents relating to a firm Ten rupees for the insp&tion of all decuments 

under sub-section (2) of section 66. relating to  one firm. 
9. Copies from the Register of Firms . . Four rupees for each hundred words or part 

thereof." 

PSUP-A. PA0 Sa. (Vidha.)ri208-1976-1809 + 50 S. S. (M.) 
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[Authoritative English Text of the Bhartiya Bhagidari (Uttar Pradesh Sonsm 
&an Adhiniyam, 1979) (Uttar Pradesh Adhiniyam Sankhya 34 of 1979) ] b q  y. 

AN 
ACT 

fvrther to amend the Indian Partnership Act, 1932 in its application te rsa\ AGa,, 

Uttar Pradesh. - - 

IT IS H E ~ Y  enacted in the Thirtieth Year of the Republic of Inda 
as foIlows :- 

1. (1) This Act may be called the Indian Partnership (Uttar Pradesh S W  titR a d  
Amendment) Act, 1979. extent. 

(2) It extends to the whole of Uttar Pradesh. 

2. F o r  section 57 of the Indian Partnership Act, 1932, as applicable to s ~ ~ ~ ~ $ ~ f "  
' ~ t t a r  Pradesh. the folloiwing section shall be substituted, n M y 4  M of 1932. 

P 
"57. (1) The State Government may, by notification, appoint a 

Appointment of Registrar of Firms who shall exercise, perform and dis- 
Registrar, Deputy charge the powers, functions and duties of the Regis- Registrars a n d  
~ ~ ~ i ~ t ~ ~ t  ~ ~ ~ i ~ t r ~ f ' s .  trar under this Act throughout Uttar Pradesh. 

(2) The State Government may likewise appoint one or more Deputy 
Registrars of Firms and Assistant RegisGars of Firms who shall exercise, 
perform and discharge all or such of the powers, functions and duties of 
the Registrar and in such areas as are notified in the notification. 

(3) The officers appointed under sub-section (1) or sub-section (2) 
shall be deemed to be public servants within the meaning of section 21 
d the Indian Penal Code," 

- .* 
(For Statement of Objects and Reasons; please see Uttar Pradesh Gazette (Extraordinary). 

dated September 4, 1979). 
(Passed in Hindi by the Uttar Pradesh Legislative Assembly on September 4,1979) and 

by the Uttar Pradesh Leg.slative Council on September 5, 1979). 
[Receiyed the assent of the President on October 10,1979 upder article 201 of the Consti- 

tution of India and was published in Part I (a) of the Legislat~ve Supplement of the uttq 
pradesh Gazette Extraordinary, dated October 22,19791. 

PSUP-A. P. 245 $a. Vidhayika2@1b79-IOO3-1979-11852+-50 (Me); 
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THE INDIAN PARTNERSHIP (UTTAR PRADESH AMENDMENT) l i .  
ACT, 2001 \ 

(u.P, ACT NO. r9 oc 2001) 

[As Passed by the Uttar Pradesh ~egislature] 
AN 

ACT 

further to amend the Indian Partnership Act. 1932 in irs applicdion N, Uttar 
PI-uksh. 

IT IS HEREBY enacted in the Fifty-second Year of the Republic, of India as . '. 
.follows :- 

1. (1) This Act may be called the Indian PartBenhip (Uttar Pradesh Shat  title and extent 
Amendment) Act, 2001. 

(2) It extends to the whole of the Urnf , m h .  

'2. For Schedule-I to the Indian Partnership Act, 1932 the follo(ving Schedule E$%yf 
- shall be substituted, namely:- Act 1932 no. IX of 

F "SCHEDULE-I 
I -  5 

:- 
MAl(IMUM FEES 

W- 
E [see sub-section (1) d w t i o n  711 
2. . , Document or Act in respect of which @e ' M&IWI~ fee 
!- 

fee is paygble 
3 .  

1. Statement under section 58 Five hundred rupees 
2. Statement under section 60 One hundred FrEty rupees 
3. Intimation under section 61 One hundred fifty rupees 

4. Intimation under section 62 - One hundred fifty rupees 

5. Notice under section 63 One hundred f i fy rupees 
6. Application under section 64 One hundred fifw rupees 

7. Inspection of the Register of Firms under 
sub-section (1) of section 66 Fifty rupees 

8. Inspection of documents relating b a F i  
under sub-section (2) of section 66 Elfty rupees 

I 9. Copies from the Register of Firms Twenty rupees for each 
hundred words or part tbereof " 

STATEMENT OF OBJECTS AND REASONS 

The maximum fees provided for in Schedule-I to the Indian Partnership Act, 1932 have not been 

! revised since the year 1974. It is considered necessary o revise these fees in view of the increase in 
' 

expenditure on the administradon of the Act. Accordingly, t is pmpsed to amend the said Schedule-I. 

Tile Indian Partnership (Uttar. Pradesh Amendment) Bill, 2001 is introduced accordingly. 
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 No. 83 (2)/LXXIX-V-1 -13-1(ka)3 11 
'Dated Lucknow, January 28, 2013 

 the provisions of clause (3) of Article 348 of the Constitution of India, the 
Governor is pleased to order the publication of the following English translation of Bharatiya Bhagidari 
(UttapTradesh Sanshodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya 2 of 2013) as passed by 
the Uttar Pradesh Legislature and assented to by the President on January 11, 2013. 

THE INDIAN PARTNERSHIP.(UTTAR PRADESH AMENDMENT) ACT, 2011 
(UP. ACT NO. 2 OF.2013) 

[Ai passed by the Uttar Pradesh Legislature] 
AN 

ACT 
further to amend the Indian Partnership Act, 1932 in its application to Uttar Pradesh 
IT IS HEREBY enacted in the Sixty Second Year of the Republic of India as follows :— 

Short title and 	 1. (1) This Act may be called the Indian Partnership (Uttar Pradesh Amendment) 
extent 	 Act, 2011. 

116 Sa. Vidhai-Partnership Data-2 
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(2) It extends to the whole of the UttarPradesh. 

2. For Schedule-1 to the Indian Partnership Act, 1932 the following Schedule Substitution of 
Schedule-I of Act 
no. De of 1932 

SCHEDULE-1 

MAXIMUM FEES' 

[See alb-section (1) of sectiOn 71].  

Document or Act in respect of which the fee is payable 	 Maximum Fee 

shall be substituted, namely:— 

Statement under section 58 

.Statement under section 60 

Intimation under section 61 

Intimation under section 62 

Notice under section 63 

6„ Application under section 64

Inspection of the Register of Firms under 

sub-section (I) of seetion 66. 

Inspection of documents relating to a Firm under, 

sCib-section (2) of section 66. 

Copies from theRegister of Firms  

.Five thousand rupees 

Five hundred rupees 

Five hundred rupees 

Five hundred rupees 

Five hundred rupees 

Five hundred -rupees 

One hundred rupees 

One hundred rupees 

Fife)/ rupees for each 

hundred words or part thereof 

STATEMENT OF OBJECTS AND REASONS 

The maximum fees provided in Schedule:Pio the Indian Partnershi -  no. 9 of 

1932) have not been revised since, 2001. _Since the expenditure on the administration of the said Act has 

been increased, it has become necessary to reviSe the fees provided in the said Schedule. It has, therefore, 

been decided to amend the said Act in its application to Uttar. Pradesh to increase the maXimum fees given 

in the said Schedule. 

The Indian Partnership (Uttar Pradesh Amendment) Bill,.2011 is int

By order, 

X. PANDEY,-

Pramukh Sachiv. 

IkkT050410-q0 	735 0001-(ft0)-2013-(3227)-599-edki (Waya/t0/87R2R)1 

4)78010410-U to 77 ETO idme11-2013-(3228)-500-Cfftt (WmFtg10/3311: 
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